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CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION be pleased 
to state : 

(a) whether Government have received 
any representation from the General 
Secretary, Mohini Sugar Mills Workers' 
Union, Warasiliganj (Gaya) complaining 
against the authorised Controller for non-
payment of bonus and not granting leave at 
the sad demise of Shri Lai Bahadur Shastri; 
and 

(b) if so, the action taken in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) Yes, Sir. 

(b) The matter is under consideration. 
EXPANSION OF AFRODROME AT CALCUTTA 

*130. SHRI  R. K. BHUWALKA : Will the  
Minister   of   TRANSPORT,   AVIATION,  

SHIPPING  AND TOURISM  be pleased to 
state : 

(a) whether there is any scheme under 
Government's consideration for expanding 
the aerodrome at Calcutta and providing 
more facilities to passengers flying from 
there; 

(b) if so, by when this scheme is likely to 
be implemented; and 

(c) how   much     expenditure     will be 
incurred thereon ? 1 

 
f[THE MINISTER OF TRANSPORT, 

AVIATION, SHIPPING AND TOURISM 
(SHRI N. SANJIVA REDDY) : (a) Yes, Sir. 
The aerodrome has been developed for jet 
operations. It is proposed to make 
improvements to passenger handling 
facilities there. 

(b) These are likely to be completed in 
two to three years. 

(c) Expenditure on improvements to 
passenger handling facilities is estimated at 
Rs. 14 lakhs.] 

t[   ] English translation. 
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 DEMURRAGE ON roODORAiNS 
54. SHRI SUNDAR SINGH BHANDARI 

: Will the Minister of FOOD, 
AGRICULTURE, COMMUNITY DE-
VELOPMENT   AND     COOPERATION 
be pleased to state : 

(a) the names of the sea-ports iD India 
where ships loaded with wheat arrived from 
abroad during February, March and April. 
1966 and the names of the countries from 
where these ships arrived; 

(b) the quantity of wheat in tonnes in 
each ship and the time taken in unloading 
each of these ships; 

(c) the number of ships which were 
detained beyond the stipulate? time and for 
which demurrage had to" be paid; and the 
amount of demurrage paid for them; 

(d) the amount of foreign exchange which 
had to be paid as demurrage; and 

(e) the reasons for taking more time in 
unloading them ? 1 

 
|[   ] English  translation
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t[THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD. AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
CO-OPERATION   (SHRI   P. GOVINDA 
MENON): (a) Names of  the sea-ports at 
which and the countries from which  wheat 
ships arrived in the months of February, 
March and April, 1966 are as under:— 
Names of ports— 

Bombay 
Bhavnagar 
Calcutta 
Cochin 
Kandla 
Kozhikode 
Mad as 
Manglo e 
Ma mugao 
Navlakhi 
Tutico in 
Visakhapatnam 

Names of   countries— 
Australia Canada 
Italy U.S.A. 

(b) to (d) 153 wheat ships carrying about 
23-57 lakh tonnes arrived during the three 
months in question. 

It is considered that the time and effort 
required in the compilation of the details 
asked for in respect of each of the 153 vessels 
will not be commensurate with the advan-
tage likely to be derived from this informa-
tion. However, it may be stated that dviring 
this period the estimated amount of despatch 
earned/demurrage incurred in foreign ex-
change was as follows: 
(In lakh rupees) 
Despatch     Demur- 
earned      rage   in 
curred 
February, 1966 6-50 0-09 
March, 1966 6-60 0-25 
April, 1966 2-71 201 

TOTAL 15-81 2-35 

(e) The main reasons for incurring 
demurrage resulting from delays in unload-
ing   were broadly as follows:— 

1. Delay in berthing due to non-availabi-
lity of a berth immediately on arri-
val  of a vessel. 

i [   ] English translation. 

 

2. Labour trouble at certain ports. 
3. Inadequate supply of some categories 

of labour on certain occasions. 
4. Operational difficulties at some minor 

ports.] 

CLAIMS PREFERRED AGAINST Am INDIA ON 
ACCOUNT OF BOEING CRASH   AT MONT 

BLANC 
55. SHRI BIREN ROY: Will the Minister 

of TRANSPORT, AVIATION, SHIPPING 
AND TOURISM be pleased to state: 

(a) the amount and the number of claims 
preferred against Air India on account of the 
Boeing crash on 24th January, 1966; 

(b) the account of third party insurance 
generally included in the 'airfare' on such 
international flights per ticket and how it is 
based on (i) the distance of flight, (iT/the 
nature of the country over which the flight 
takes place and (iii) the cost of the fare; 

(c) the maximum amount payable at 
present on death and/or on permanent 
disability in such a crash; and 

(d) the details of the amount for which the 
air-craft and its personnel were insured? 

THE MINISTER OF TRANSPORT, 
AVIATION, SHIPPING AND TOURISM 
(SHRI N. SANJIVA REDDY): (a) to (c) As 
on 3rd May, 1966, 84 claims have been receiv-
ed from the dependants of the passengers on 
board the ill-fated aircraft. In international 
air transport there is no automatic insurance 
of any fixed amount in case of death of a 
passenger nor is the insurance based on any 
of the three factors mentioned in part (b) of 
the question. However, under the Warsaw 
Convention, the legal liability of Air India 
for compensation extends up to an amount of 
125,000 gold francs i.e. Rs. 40,000 
approximately in respect of claims per 
passenger. This limit was doubled under the 
Hague Protocol to the Warsaw Convention. 
The enhanced limit is applicable only in 
cases where a passenger is travelling 
between two States both of which have 
ratified the Hague Protocol or has a return 
ticket from and to a State which has ratified 
the Hague Protocol. Otherwise, the liability is 
regulated according to Warsaw Convention if 
the countries are signatories of that 
Convention. In case negligence or wilful 
default is pi oved as the 


